IN THE CENTRAL ADMIWISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDEZRASZAD

DA,No.704/99 Date of Order: 31-8-09
Betwueen:
K.Srinivasa Reddy . Applicant

and

1. The Postmaster Ganeral,
Hyderabad gegion,
Hyderabad.

2. The Superintendsnt of Post Offices,
Peddapalli DBivision, .
Feddapalli - 505 172. .« .Respondants

Counsel for the Applicant - flr.S5.Ramakrishna Rao,Advocate
Counsel for the Respondents - Mr.Y,Vinod Kumar,Addl.CGSC

CORAM:

THE HON'BLE MR.2,5,3A1 PARAMESHWAR : MEM3EZR (JuUDL.)

Or der

Heard Ms.Paryathi for Sri S.Ramakrishna Rao, learned 3
counsel for the applicant and Sri V,Vinod Kumar, learnsd

gstanding counsel for the Respondents.

2. The applicant is working as EO/BPFM, Manikyapur on

provisional basis.

3. The mother of the applicant was working az ED/BPM,
Manikyapur 8ranch Office. She died in harness. The applicant
had submitted an application for considering his case for

aprointment to that post on compassionate ground- .

4. Earlier the respondents had approached tha local
Employment Exchange without considering the application of
the applicant for appointment on compassicnate oround. Then

the applicant had approachsd the Tribunal in 0A.870/98. In
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the said DA ths respondents made a submission that the
P.M.G.,Hyﬁerabad had instructed the respondent no.2, not
to take any action on the regquisition placed on the B
Employment Exchangas as the cass of the applicant for appointment
on compassionate ground wes under consideration. Taking note

of the submission the 0A was disposed of on 22798

. 1
5. The case of the applicant was considered for appointment
on compassionate ground by the Circle Segection Commitise and
his case was not recommendad. The decision of the Selaction

Committee uas'communicated to the applicant by latter dated

15.4.99 (Annexure 2, page-15 to DA).

6. Theredftiter, on 16-4-99 the regpondent no.2 issued a
notification inviting applications from eligible SC candidates

to fill up that post on regular basis.

7. The applicant has filed this 0A challenaging the decision
of the selection committee (communicated %o him by Anna_xure h=-2,
lettar dt.20-4-99) and the impugned notification dt.16-4-99

reserving the post for SC Community candidate.

8. The reapondsnts have fliled a reply that the Circle
Selection Committee had not recommended the case of the applicart
for appointment aa compassionate ground that the applicant was
holding the post of ED/BPM iflanikyapur on provisional basis, that
the impugned notification has been issued to Fill up the post

on regular basis.

9. The applicant has besn working as ED/3PM Manikyapur on.
provisional basis. He cannot challenge the notification dt.16:4.99

as the respondent authorities are bound to fill-up the post by a

regular candidate.

10, If the applicant has any grievance gegarding rejection:
of his claim for appointment on Eompaccsioats ground on the
death of his mother. He has to take such pmemedial action as

is psrmissible wundser law.
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11; In view of the abowe, the followine dirsctions

are given:-

(a) Tha respondent authorities shall salect a suitable
and meritorious candidate for the post of ED/BPM,
Manikyapur ' from among the candidates who respondsd

..«  to the notification dt.16.4.99.

(b) 1In cass the applicant is aggrieved by the rejection
of his- claim for appointment on compassicnate grounde
( as communicated to him by lettsr dt.15.4.99) is
at liberty to take such action as is permissibhle
undsr lawv,
{(c) Time for compliance i&{ﬂfmohﬁhéj?rdmvthé date of receipt

of a copy of this order .

iz With the above diractions the OA is disposed of.

o order as to costs.

i«

~ PARMESHWAR )

Mamter (Judl.) d
e~ |
Dated: 31st August,1899
*SA " {(order dictated in the open court)
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